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An Act furlher to  amendithe Inland Steam-vessels Act, 1917. 
17,  1 

[3rd M u y ,  19511 1 i 
BE it enacted by Parliament as follows:- 1 

1. Short title and commencement.-(1) This Act mag be called the 1 
bland S team-vessels (Amendment) Act, 1951. i 

(2j  'Phis section alld sections 2 and 9 shall come into force at  once 1 
and the remaining seetioils shall come into force on sucli dntt? a. th; -4 I 
Central Government mag, bg notification in the Official Gazette, appoinb. 

3, Amendment of section 1, Act. % zi 191'7.-In section 1 of the Inland 
Steam-vessels Act, 1917 (hereinafter referred to as the principal Act), 
for sub-sections (2) and (3), the jollowing sub-section shall be substituted, . 
namely :--. 

.'(2) It esieilds to the whole 9i India cxccpt the State of Jarnmtr 
and ICsshmir : 

Provided that  it shall ' not come 'into force' in the Statea of 
'I'r;a~~~~licore-Cochin and Madras 01. jn - that  part of the State of. Orissu 
which on the 31st day of blarch, 1936, was included ia the 6tat.e of 
IvTndres, unless the St,ate Government concerned, by natification i n  
the Official Gazette, so directs." 

3. Insertion of new Chapter IIA in Act 4 of 1917.-In the principd 
Art, aftpi; Ciyapter IT, the fo1lo:i;ing s'n:ill be inserted, namely : -- 

"CHAPTER I I A  

19A. llrland. sieanz-vessels n o t  to proceed on- voyage or be used 
fo r  sel'vice without  certificate of registratio~z.--(1) An inland stes:;s 
'vessel sbal; not proceed on any voyage or be used for ally ser-vice, 
unless i t  ha's a certificate of registration in force in respect thereof 
~ 7 ~ d  graljtifd u1:dt.r this Act . .  

Nothing in this sectioa ,.-lln'l . 

(a) apply to any  steam-vessel built a t  any place other than 
a l~lace of registry and ma!ting her first Toyage to any such p l a c ~  
fo r  the  ptirposz cf registration; or 
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( b )  be in derogation of the provisions contained in section 3. 

IbB. Place of regastry and registennp authorities.-(1) The Sta te  
Government may, by notification in the  OEcial Gazette,- 

(-a) declare such places \\litl~in the territories under its ad- 
ministratioil as it thinlts fit to be places of registlry; and - < 

( b )  appoint registering autliorities a t  the said places for the 
i);trposes cf this Act. 

(2) Every person appoirited as  a registering authority shall, for 
the purposes of any registration irlzde by h ~ ~ n ,  be deeined t'o be a 
public servant within the l l~eani~lg  of the  lndinn I'ena.1 ('ode (Act XLV 
of 1560). 

19C. UOOJ~ of registration.-Ah every place of registry, s book 
shall Ile kept by the  registering auchority iri which all t he  particulars 
contained In the form of the certificate of registration shall be duly 
entered and s u ~ h  registering authoritg shall, immediately after regis. 
tering any inland stearn-vessel or within one nlollth a t  the  furtliest, 
send to  t h s  State Gororiiinent a true and exact copy, together with 
the number, of every certificate which shall be so granted by i t .  

19D. ' Application for r8gistratiotq.-A.n application for registration X 
- of a,n inland steam-vessel shall b e  m:lie by the o w n e r  or master of 

. .  
' the vessel. in such form and shall c:octttin such perticulars a s  ;nay b e  

prescribed and shall be by. s copy of the  carti6cat,e of 
, silrvey in force issued in respect of the  vessel. - 

19E. Places of reglstrc~tion.-(1) Every a.pplication for registra- 
tioil slia!l be made to a kegisteiing :il:t;hority within the local I l rn i ts  
of .ivl~ose'juri~dic:t,iori the owner of the inl3nd stea~ri-ve,ssel ordinarily 
resides or carries on businas .  

( 2 )  Where the  owner epp j~ ing .  for n certificate of regist,rut,ion is 
a conlpaily registered under t ho  Indi:*n C:oinl~n:liei; Act. 1913 (VII of 
1913), the itppiicatio;~ nray be tilade to  a registr!liag authority within . . 

the local limits cJf whnne i11rid;~tion -the principal office of the  cornpang 
is sit,uat,e. 

(3) Notwithstanding allything co:ltei!>ei! in i.i.lis seei.ion, a n  in-- 
land stearn-vessel n7:j.y bo registered I)p a registeriug anthority in nny 
Sta.te, althougl\ the  oxvner does ilct orAirlnrilg reside or uarrg on  
business in tha t  Sta.te .-or, if a r-ornjjnny, the principal p h c e  of h l ~ ~ i -  
ness of the  company is not situate i:i tIhak 8tnt:e: 
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Plsorided that  the 'Governn~ent ot the Sta te  in nhich the 0117uan 
ordinarily reside? or carries on business, or in t h e  case of s compa?iy 
the Go\rerument of the State where the  yriucipal place of busilleaa 
sf t h e  cornpang is situate, has accorded its previous a p p r o ~ a l  thsrefo. 

19Y'. Grnnl of cerf i f ica t~  of registration.-(1) If, in respect, of any 
inland steam-x-esscl, the  registzriny authority. after making suoh 
inquiry as  i t  tl~inlcs fit, is s,~tisfiad that  the  provisions of this Act  or 
of a7?y ru!es made thereunder have been c:mlplied with, i t  shall grant 
to t h e  applicant therefor a certificate cf registration comprising suoh 

- particulars a s  may  be prescribed on payment of the  preficsibed fee. 



(2) A registering authority may reiuse to register ail lllland steam- 
vessel, if she is found to be mechanicaliy defgetivc, or if the applicant 
fails to furnish satisfactory evide~lce In s ~ ~ p p o r t  of 211y of the state- 
ments made in h ~ s  appl~ua t i ,~n :  

Provided that where the registering authority refuses to regiater 
any inland steam-vessel, it shall fwnish tjo the applicant a statemen9 
in w r i t i ~ q  containing the reasoris for such refusal. 

19G. Automatic registration of inland steam-vessels regis~erdd 
, ,ruder the Merchant Shipping Acts.-Where an application is made 

under this Act for the registration of all 1n13nd stearli-~essel registered 
u ~ d e r  the merchant ,shipping Act, 1894 (57 and 56 Vict., c. GO), a8 
amended by a n y  subsequent enactment, the registering authority 
shall, on receipt of such application and any fee that may be pre- 
scribed, and on being furnished with satisfactory proof of the fact of 
such registration, grant to the applicant a certificate of registration 
un~ler  this Act. 

19H. ?..larking .of in,land steam-vessels.-Where an inland s team- 
vessef has been 'registered under bhis Chapter, the registering' autho- 
.rity shall assign Lo the vessel, t,o Ise displayed t!je?eon ~ ~ o i ~ s p i ~ u o u s l g  
:in the prescribed manner? a distinguishing mark, hereinafter in this 
Act referred, to as the registratior~ n-t1:r!z. 

! 91 Pmhilritiotl against transfer of certificale o j  ~eyls l~.r~f ian .- 
(I) A certificate of registr:~tion granted in rcspeoi of any icland steam- 
vessel shall be used only for the 1u:vful navjgatioiz of that  vessel. . 

(2) A certificate of registration in respect of an inland steam- 
-vessel issued by a registering s u t h o r i t ~  n i  one State shall be valid 
for that  State only, hut where any  such vessel plies in illland waters 
of more than one Btate, nothing in this secthn shall be deemed 
to  require the owner or master of the vessel to obtain a fresh certificate 
of registration in relation to the State or States in which the vessel 
is not so registered: 

Provided - that  the owner of the vessel has not ceased t o  reside 
or carry on business in the S t a a  in which the vessel was originally 
registered. 

19J. Registration of a1te~ations.-(1) When ah inland steam. 
vessel is so altered as not to correspocd with the particulars relating 
t o  her or the description enterzd i l l  the certificate of registration 
then the owner of the vessel stlall, within such period as may bt 
prescribed, make a report of such alteration to the registering autho- 
ri ty of the place where the vessel is registered. 

( 2 )  The report under sub-section (I) shall b.: made in such form 
and shall contain such particulars with respect to the alteration aa 
md~ery be prescribed and shall be accompanied by the certificate of 
registration in farce in respect of tha ve~se l  a t  ills time of the report. 

(3) The registering authority, on rweipt of the report under sub- 
section (I) and on payment of the prescribed fee, shall either cause 
the alteration to be registered or direct that  the vessel bo registered 
me w:  

Provided that where the registering authority directs that  tb 
v m e l  be registered anew, it shall either grunt a provisional ce&- 

. '.ficate describing the vessel RS altered or provisionally endorse the 
partic~llars of the alteration on the existing ccl.tificate. 



(4) Any provisional certificate granted or endorseniellt luads 
under the provisions oI this fiection shall be vajid a period of one 
t-c~onth from the date thereof, within which period the-owner shall 
cause ail necessary steps to be taker1 to Lave the vessai reaistered 
mew. 

18K. Transfer of registry.-(1) The registry or an inland steam- 
vessel may be transferred frorn one place in a State la mother place 
in another State on the application by the owner or master of the 
vessel to the registering authority of the place where the ve~se l  b 
registered. 

(2) On recoipt of such applioation, the rregistering xutllority s i l~ t i  
fransmit notice thereof to the regiuljl.ring authoritg of the infended 
place of ~ e g i s t r ~  with a copy of all partic:uiars relating to the ~u:..sel. 

(+The certificate of registra.tior; in respect of the vessel s~&llc  
be delivered up to the regisbering au~hcri tg  kither- of the existis:; or- 
intended -place of registg,  a~ici, if dsiivzrc-::.i' up to the former: shall 
be t rans~i t tgcl  to the regist;?ring au"uilor.ity of the' intended i:;ac:t? of 
~egiet-i: . . 

(4) O r  receipt of 'the documents, reierred to ill sub-section (2) 
sad (3) and Jhe prcscribecl fee, if any, the registering ~uii~.ori$y of the 
bt!ended plzce of registry shall enter in its register book all the pwti. 
culars so transmitted as aforesaid :lnd g:>nt 3 fresh :.ertificate of 
registratior~ in respect of tha vessel and thenceforth such vessel shalf 

-be coilsidered ns registered a t  the new piace of registry. 

19L.. Chcingr, of rasidencs or place of b.usit~ess.-(1) TI the ownof 
b .  of an  inlanc? steam-vessei ceitses to reside or c ~ r r y  on 'cl~siness a t  thdj 

address recorded iu the cectifksts cf rilgis(retjoil of thc mssel, he 
sbali,  withjil thirty days of the change of address, i11oirn:~te tiis new 
nildress Co the registeying a~!t.horitg by w1~ic:h tlie ci?r.t.ilickt~e cf r g s t r u -  . . ;;cn ma.; granted, or, I F  !ihc new ;2ddres~ is witiiiil the jurisciiation of 

; another registering authorihy, to that registering authority, an$ shall 
at  the snme ;time fornlard the cei*tific:;.le of rqistratio~i to the register-' 
igg aut.hority in order-that the new fidd.:ri.ss ill2y !)a entered 'i?~$reon. 

(2) ~ h e s e  a registering authority other than the originol register- 
ing a.ilthority makes ally such encry, i t  shsil co&;municnte the now 

-. address to the criginp,! registering a11i;hority. 

19M. Prohibition against' transfer of ownership of ~egle tarod  
vessel.-(1) An inland steam-vassel registered under this Act in one 
Sta,t,e shall not. be tra~isferred to n person rc~sident ir, another State  
in India or in any country outside 'India, wit!.~out the previous approval: 
of the (3cverninent of the State ill' w!:.ie,h thl? ves;:! is registered: 

Provided tllat ..here ail inland s t ~ i l n l - v e ~ ~ q l  is also registered 
under the Merchant Shipping Act, 1894 (57 and 58 Vict., c. 60), as 
amended by any subsequent enactme~lt,  this sub-section shall have 
effect as if lor the worcls "the Goverilment of the State in which the 
vessel is registered ", the words "the Central Government" had been 
substituted. 

(2)  Subject to tho provisions of sllo-section ( I ) ,  the ownor of 
an inland steam-vessel reg;stered under this Act and :he trarisferee 
thereof sha!l. vrithili thirty days cf the transfer of olvnership of the 



, aaid vessel to the tr:msieree, joilttly make a report rf the transfer to 1 
the registering authority within the local limits of ~vhose lurisdiction 
the transferee resides or carnes on business and shall also forward 
the certificate of registration to that registering authority, together 
with the prescribed fee, in order that particulars of the transfer of 
r>m&ship may be entered thereon. 

19H. Suspension of ccrtljicates of registration.-(1) A rsgister- 
ing authority may suspend, for such period and subject to such con- 
ditions as i t  thinks fit, hhe certificate of registration of an inland steam- 
vessel, if it has reason to believe that after the gra~lting of the certi- 
ficate the vessel has btcome unfit to ply in inland waters. 

(2) SVhere the registration of o : ~  m!xnd st,earn-~~esse: is suspe~rded 
under sub-section (1)  for a periad of not less than cino month, the 
registering authority ordering the suspension shall, if it is nob the 
origins1 registering authority, inform that  other authority of the fat$ 
of scch suspension. y 

(3 )  The registering authority suspending the certificate may re- . 1 
quire the owner 01. inaster of the vcssel to ilsliver up the oertificake so- ! 

, 
eus;pen.clsd to itself or, if it is noC, the origiual registering ti.uthoadty,.. 
Lo tlizt other authority. 

(4) A certificate of registration surr&dered under this ssction 
shall be returned to Chc owner when the order suspending the sarlii- 
fie,& has been rescinded or has ceaaca t,o operate. + 

1.90. Culzce1latto.n o f  ~ey i s t ra i i~ r , . - - (1 )  If an iniand $earr,-tressel. 
hsa been destroyed or has been rendered permanently unfit for serviaa, 
the 0,wne.r of the vessel shall, with the hast. prscticable delay, report- 
$he fact to the registerjng authority r ~ f  t,he !,lace where 'the 'vessel is , 

- registered and. s h ~ l l  also fo~ward t o  that authority, along with the- 
r e p ~ r t ,  the certiEcate of registrati~n of Iha vessel and thereupon the- 
registering auti1orit-j shaU hsve the certificate of reg'tstratio~~ cancellad. 

(2) Piny registering a.uth0ril.y may at  ally tillre recj~iiro that  any 
inland stea:n-vessel within the ioca.1 limits 'of its jurisdiction mag. 
be inspected by such autllority as the State Coverair~ent .may,  by 
general or special order , a p ~ o i n t  in this behalf and, if as n resuit of 
sueh inspection, the registering authority is satisfiecl Ghab tlie yeast$: 
is in such condition that i t  is nor, fit $3: ~ l y  in any inland water, the 
reg-i~t~ering authority n!a,y, after gi\ri::g !;ko ~?..i.at?;. QI the -,~i-sse! an 
opportunity of being heard, cancel the re gist ratio^ of the vsgsel acd 
re-quire the owner thcreo! to surrunder forthwit11 t o  the registering 

.iuthority, thc cc~tificnte of regishation in respect of that  vessel, if-.@. 
ha8 . . not already been so surrendered. 

19P- Appeals.-(7) Any pcrscln gggrie-ved by an order--- 

(a) refusing to register ally irilarid steanl-vessel under reotion 
19F; cr 

h 

( b j  suspending a certificate of . r o~ i s t r a t i~> r~  under sectior~ 1 9 N ;  
or 

(s) . callct:!ililg a cercifitlr::-tte of registiration ui~der' aub-section 
(2)  of section 190, 

may, within thirty days of the date on which he receivss notica 01' 
such order, appeal against i t  to the State Governlnent. 



(2) The State Clover 

manner as may be prescribed, imd after giving an  opportunity to t h a t  
authority and to the appellant to be heard shall pass such order thereon 
as i t  thinks fit. 

19Q. .F ,kc fpro~~i fy . -T  here the Central Government is satisfied 
that  by the law or practice of any country oulside India, inland steam- 
ve~se l s  having a certificate of registrhtioil in force under this A c t  

(a) obtain by reason of such registration any spacial exemp- 
tion in that country while plying in the inland wat-err thereof, 
or 

( b )  are required as a condition of plying in the inland w ~ t e r a  
of that couiitry to comply with any special requirement, whekher 
by way of rcg~stration anew or payment of a fee or otherwise, 

the Central Government may, by notification in the Official Gszette, 
for the purpose of reciprocity, direct that the same exemptioncor re- 
quirement, or an exemption or ab requirement as similar thereto as 
may be, be granted to, or imposed upon, inland steam-vessels registered 
in that country while plying in the,Inland waters of the territories h 
which this Act extends. 

19R. Pozuel. to  make  rules.-(1) The St&te Governinant may 
$ make rules to carry out the objects of this Chapter. 

I (2) Tn particula~, end wlthout prcjgdice to the generality of the 
foregoing power, such rules may- 

(a) prescribe the powers, duties and functions of registering 
a 

authorities and the local limits of their jiirisdiction; 
( b )  prescribe the form of, and the particulars to be contained 

in, applications for, and certificates of, registration ; 

(c) provide for the form and manner in which books of 
registration shall be maintained under this Chapter; 

(d) provide for the issue of duplicate certificates of registra- 
tion to replace certificates lost, destroyed or mutilated; 

(e) prescribe, subject to the approval of the Central (3ove1.n- 
ment, the fees to be charged for t \e registratio~l c 2  iillaild steam- 
vessels or for any other actio;i to be tnlien by fhc registering 
authority under this Chapter, and pruvide for the exemption of 
any person or class of persons Fro77 payment of th9 wholo or an3 
part of any such fees; 

(0 prescribe the period within which, and the manner M 
@ which, the owner of an inland steam-vessel shall make a repad 

of any alteration in the vessel under section 19J; 

(g), prescribe the manner in which appeals to khe StaQe 
Government may be preferred under this Chapter and the fees 
payable in respect of any such appeal; 

( h )  provide for any other matter which is t o  be or may ba 
prescribed under this Chap'ter." 
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4. Amendment of section 55, Act I of 1917.-In section 65 of the- 
principal Acl, after the word and figure "section 3", in both the places 
nherc they occur, the words, figures and letter "or section 1YA" shall be 
inserted. i 

5, Amendment of section 56, Act I of 1915.-111 section 56 of thk I 
ori~lcipal Act, after the words and figures "as required by section 10" the  1 
rords, figures and letter "or if the registration mark is not displayed a8 
sequired by section 19H" shall be inserted. 

6. Substitution of new section for' section 57, Act I of 1917.-For see- 
ion 57 of the principal Act, the following sectioil shall be substituted, 
lamely : - 

"57. Penalty for neglect or refusal to debver up OJ surrender 
certificates of survey or ~egSstl'ation.--If the owner' or master of an 
inland steam-vessel withdut reasonable caube neglects or refuses- 

( a )  to deliver up a certificate of survey when required under 
*section 1 4  so to do; or a 

( b )  to- deliver up a certific~te of registration when required 
under section 19N so to do; or 

( c )  to surrellder a certificate of registration as required by 
section 190, 

he sliall be punishable ~niith fine, c!:icll lllag extend to one hundred 
rupees. " 

7. Zcsertioa of new sectior, 63A in Act X 04 1915.-After section 63 of 
le principal Act, the follo~~fing section shall be inserted, namely :- 

"63A. Gensral provzszon f o ~  punishment  of ofJen,cea no t  other- 
wise provided for.-If auy person contravenes any of the provisions " ' 

of this Act for which no other penalty is provided in this Act, he shall. 
be punisliable with fine which may extend to two hundred rnpeds." 

8. Aaendrnent of section 68, Act I of l9l.7.-In section 66 of tHe prin- 
pal Act, for the words a i d  figures "Chapters T I  and 111", the words, 
ures and letter "Chppters 11, IIk and III", shall be substituted. 

9 .  Easertiuli of new sectlo; 75 in Act 1 of 1917.-After section 74 of 
e principal Act, the fol1a:vilig section fihall be inserted, namely:- 

"75. Rspeal and sawing.-(1) If immedi~-t,elg before t,he da-y on. 
wl~ioti Bhis Act i:.olrles i11t.o force in a Pert B State: there is in foros 
in thah State any law which corresponds to this Act; such correspon- 
ding law shall, on that  d s ~  stand repealed. 

(2) Notwithstanding such repeal, anything done or any actiou. 
taken in the exercise of any powers conferred by such corresponding. 
law shall be deemed to have been done or talfen in the exercise of 
the powers conferred by this Act, and any penalty incrirred or pro- 
ceeding commenced under such corresponding law shall be deemed 

~7 .. to bc a penalty irlu~~rred 01: proceeding commeliced under this Act, a s  
if this Act were in force on thc day on which such thing was done, 

-action t,aken, penalty incurrzd , or proceeding commenced. " 


